
CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH

C.P. NO. 194/1998
M.A. NO. 1260/1997

in ,

O.A. NO. 534/1997

New Delhi this the 27th day of July, 1998

hon'ble shri justice k. m. agarwal, chairman

HON'BLE SHRI R. K. AHOOJA, MEMBER (A)

Radhey Shyam S/O Fanga Singh,
R/O 252, Gautam Nagar,
Sh i bhawan Pura",
Ghaziabad (UP). ... Appl icant

( 'By Shri P. L. Mimroth, Advocate ) •

-Versus-

1 . ' Shri R. U. S. Prasad,
Secretary, Department of Posts,
Ministry of Communication,
Dak Bhkwan,
New Delhi-110001 .

2. Shri R. S. Gupta,
Post Master General ,'
Dehradun Region, i
U  Circle, Dehradun.

3 . Shr i P . C . Josh i *

Sr. Suptd. of Post Offices,
Ghaziabad Division,
Ghaziabad (UP). .. . Respondents

^  ( By Shri Nv S. Mehta, Advocate )
ft "

O R D E R (ORAL)
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Shri Justice K. M. Agarwal \

The learned counsel . for the respondents

submitted that these contempt proceedings were

.initiated on the basis of a notice issued to the

appl icant on 12.5.1998\. Since that notice has been

i thdrawn by subsequent order dated 9.7.1998, these



\
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conte.p, Hava .eco.e . nf

of the subsequent order dated 9.7.1998 is fi led. It
may be taken on record tk irecord. The learned counsel for the
appl icant does not dispute that in

^  inat in view of the,^°-en. fi led .9day, .he conte.pt proceedln9s have

"  'nfructuous. Accord i np I .pdse prooeedinps
are herebv, dropped. Pulenisi , ifanv, she,, e.and
Qischarged.
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